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1. the Chairman of thc Commiticc on Privatc Mcmbcers® Bills and Resolutions,
having been authorised by the Commitice to present the Report on their behalf,
present this Twenty-fifth Rcport.

2. The Committce mct on 23 August. 1993 for—

1. Examination of thc Constitution (Amcndment) Bill, 1993 (Amendment of
article 73, etc.) by Shri Rajvir Singh undcr Rule 294(1) (a) of the Rulcs of
Procedure.

I1. Classification and allocation of timc for discussion of Bills (vide Appcndix)
under clauscs (b) and (c) of Rulc 294(1) of thc Rulcs of Proccdurc.

Examination of Constitution (Amendment) Bill

3. The Committee considered the Bill and arrived at the following findings as
a rcsult of thecir cxamination of the Bill:—

Findings of the Committee

The Coastitution (Amcndment) Bill, 1993 (Amendment of article 75, etc.)
by Shri Rajvir Singh.

The Bill sccks to amend the Constitution with a vicw to providing that if any
pcrson who is appointed as a Minister without being a member of cither House
of Parliamcnt or the Legislaturc of a Statc. as the casc may be, is not clected as
a member of cithcr Housc of Parliament or the State Legisluture within a period
of six months from thc datc hc is appointcd as a Ministcr he shall ccasc 10 be a
Ministcr at the expiration of six months and hc shall not bc rcappointed as
Minister for a further period of onc ycar. The Bill further sccks to provide, that
pcrsons nominated to the Council of States or to the Legistative Council of
Statcs or who is nominatcd to rcpresent the Anglo-Indian community, shall not
bclong to any political party.

After considcring all aspects of the Bill, the Committcc rccommend that the
mcmber may not be permitted to move for leave to introduce the Bill,
Classification and allocation of time to Bills

4. The Committee then considered classification and allocation of time to ninc
Bills spccificd in thc Appendix.
5. Aftcr considering all aspccts of the Bills, the Committec recommend that
the following Bills bc placed in catcgory "A':—
(1) The Fixation of Limit on Borrowings Bill. 1993 by Shri Gcorge
Fernandcs.
(2) The Constitution (Amcndment) Bill, 1993 (Amendmen: of articles 123 and
213) by Shri Chitta Basu.
(3) The Constitution (Amcndmcent) Bill, 1993 (Amendment of article 324) by
Shri Chitta Basu.
(4) The Political Partics (Maintcnance and Auditing of Accounts) Bill. 1993
by Shri Mohan Singh.
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The Committce further recommcend that the remaining five Bills be-placed in
catcgory ‘B’. The Committce reccommend allocation of time for cach of the Bills
as shown in column 5 of thc Appendix.

Recommendations
6. The Committce rccommend that—

(i) Shri Rajvir Singh bc mor permittcd to move for lecave to introduce his
Constitution (Amendment) Bill; and

(ii) thc classification and allocation of timc to Bills by thc Committcc. as
shown in the Appcndix, be agreed to by the Housc.

NEW DELHI, S. MALLIKARJUNAIAH.
August 23, 1993 Chairman,
Bhadra 1. 1915 (Saka) Commitiee on Private Members,

Bills and Resolutions.
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APPENDIX

Namec of thc Bill and mcmber-

. in-charge

Bill No.

Catcgory Timc

recomm-
cnded

reccomm-
cnded

The Fixation of Limit on Borrowings
Bill. 1993 by Shri George Fcrnandcs.

60 of 1993

The High Court Judges (Conditions of 69 of 1993

Scrvicc) Amcndment  Bill, 1993
(Amendment of the First Schedule) by
Shri Guman Mal Lodha.

The Rcprescntation of the People
(Amcndment) Bill, 1993 (Substitution
of new section for section 3, eic.) by
Shri Pawan Kumar Bansal.

The Constitution (Amendmeat) Bill,
1993 (Amendmen:t of article 169) by
Shri Chitta Basu.

The Constitution (Amcndment) Bill,
1993 (Amendment of articles 123 and
213) by Shri Chitta Basu.

The Constitution (Amcndmcat) Bill,
1993 (Amendment of article 324) by
Shri Chitta Basu.

The Constitution (Amcndment) Bill,
1993  (Amendmemt  of  Seventh
Schedule) by Shri Chitta Basu.

The Arms (Amcndment) Bill, 1993
(Substitution of new section for section
11, eic.) by Shri Mohan Singh.

The Political Partics (Maintcnance and
Auditing of Accounts) Bill. 1993 by
Shri Mohan Singh.

78 of 1993

77 of 1993

70 of 1993

75 of 1993

76 of 1993

81 of 1993

 of 1993

A

2 hours

2 hours

2 hours

2 hours

2 hours

2 hours

2 hours

2 hours

(5]

hours






